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Corai : Hofl'ble Mr. P.H. Trivedi 
	Vice Chairman 

Hon' tie Mr. P.M. Joshi 
	Judicial Member 

Heard learned advocates Mr.R.K.Mishra and 

Mr.N.S.hevde for the applicant and the respondent. 

Admit. Issue notice on the respondent to reply on 

interim relief within 15 days 	and on merits 

within 45 days from the date of this order. The 

case be posted on 10th March, 1988 for further direction. 

ce\ 	\ 

(P .H.Trivedi) 
Vice Chairman 

. I, 

I 

J;,/) 
judicial Member 

a.a.bhatt 



o.I ./83/88 
	

E~ 
cc:cAi4 	I-ion'ble Mr. P.H. Trivedi 	Vice Chairman 

Hon'ble Mr. P.M. Joshi 	Judicial Member 

Heard learnd advocates Mr. R.K. Mishra and Mr. 

1.5. Shevde for the applicant and resondents respectivel3 

Mr. Shevde seeks time for filing reply. Admittedly, no 

order of termination has bean passed and the resrondent 

has not yet filed the reply although tine was allowed 

to do so. For interim relief, we direct that the appli-

cant be allowed to resuiae duty immediately. The respondeni 

allowed further one month's time to file reply on merit. 

The case be fixed in January, 1989 for fin.l hearing. 

P H Trivedi 
Vice Chairman 

p M;jo7h i ) 
Judicial Fember 

*Mogera 

'y7 
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Adjourned to 23.4.1998. 

(P4C,. Kannarl) 
MeITer ( J) 

(V.Ramakrishnari) 
vice Chairman 

vtc. 

Mr.Shevde says that consequent to 

continuance of the applicant in terms of the  

interim order, it is possible that some relief 

has already been granted by the Railway Admn. 

Mr. Mishra is not present today even though 

he was informed earlier. 

Adjourned to 30.4.1998. 

(V. Ramakrishnan) 
Vice Chairman 

30.04.98 

vtc. 

Heard both sides. 

open court. 

Oral order dictad. in 

hki 

Cb.C. Knnan) 
Aeoer J) 

v. Ramakrishrian) 
Vice Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO. 83/88 

DATE OF DECISION 30.04.1998 

10, 
	

Sona 6ira lKa.Lararn 	
Petitioner 

Mr. R.K. Mishta 	 Advocate for the Petitioner [s) 
Versus 

Union olff India and Others 	 Respondent 

flevde 	 Advocate for the Respondent [s 

CORAM 

The Hon'bje Mr. 	V. Ramakrishcan, Vice Chairman 

The Hon'ble Mr. 	P.C. KciQnan, Lieinber J) 

JUDGMEN1 

Whether Reporters of Local papers may be allowed to see the Judgment ! 

To be referred to the Reporter or not ? " 

c, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether It needs to be circulated to other Benches of the Tribunal ? 



2 :- 

i) shri Soriasira Kalaram 
2) Smt. Susheela Padman. 
Both do Shri Harishariker J. Gupta, 
ant Kabirnagar, kikota, 

Near Railway Lane, 
Baroda - 390 005. 	 ••, Applicant 

(Advocate: Mr. R.K. Mishra) 

VERSUS 

Union of India 
(Notice to be served through 
General Manager, Western Railway, 
church (3ate, Bombay) 

Senior Divisional Engineer 	II, 
Western Railway, 
Pratapnagar, }3aroda. 

P'jI (PQRS), 
Western Railway, 
Bharuch. 	 ••• Respondents 

(Advocate: Mr. i4.6. .3hevde) 

ORAL ORDER 

O .A.483/88 

Dated: • 004.1998 

Per: Hon 'b le Mr • V. Rarnalc.r is hnan, Vice chairman 

The applicants, casual labourerE, had prayed for 

quashing and setting aside the order of termination of th 

service. They had also prayd for reinstatement, conferment 

of temporary service and with consequential benefits. 	en 

the Tribunal was approached, they obtained an interim order 

dt. 10.3.98 that they should be allowed to resume duty. A 

this was not carried out immediately, a Contempt Petition 

was filed and the respondents stated that the applicant had 

been allowed to resume duties with effect from 16.4.98. The 

OA was disposed of and the notice was discharqe by the ri- 

COntd. . 3/- 



A 
-:3:- 

bunal's order dt. 24.4.91 as the Tribunal held that the re-

pondents had complied with the directions of the Tribunal. 

After the reinstatement o the applicant, the matter was not 

Pursued by ooth parties. 

2 • 	The Standing Courise 1 for the Railway administration 

submits that consequent to reinstatement of the applicant in 

terms of the interim order, they would have been continued 

in service. Even though time was given to indicae the pre-

sent position of the applicants, the Railway administration 

has not been able to do so. 

In the light of this position, we dispose of the pre- 

Or 	 sent OA by directing the railway administration that apart 

from continuing the applicants in service after reinstatement, 

they should be given whatever bern fits are available in terms 

of the relevant scheme which is operating in such cases. 

With these directions, the Ok is finally disposed of. 

No costs. 

hki 

(P.C. Kannari) 
Member j) 

(v. Ramakrishrian) 
Vice Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCP 

O.ANO. 83/88 

DATE OF DECISION 30.04.198 

Sona Sjra Kalararn 	 Petitioner 

Mr. R.K. Misht.a 	 Advocate for the Petitioner [s 

Versus 

Union of India and Others 

hevde 

---.' 
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The'HorIbIe Mn ..- V • Ramakrishnarl, Vice chairman 

The Hon'ble Mr. 	P.C. Kariflan, I'iertther(j) 

Respondent 

Advocate for the Respondent 



In 

i) Sr 	orasira 	laran: 
2) 6mt. 3ushecle ijrtan. 
Lc,tX t/ .$br 	:: 	cr,: 1 	• 
Sant hajirnajar, 4kota 
Near Railway ine, 
Baroa - 390 005. 	 ... ipli.cant 

(idvocet': Mr. R.R. iihr) 

vi;r SU 

riori 01 in(Uu 
hotice to be servea through 

jar, 	tcrLa1iwa, 
(hurc Gate, omay) 

2. senior Divisional Engineer - ii, 
46 	 Western Railway, 

arc. 

PWI (PRS) 
Western Railway, 
Eharuch. 	 ... Respondents 

dvocate: Mr. 	.5hevde) 

ORAL ORDER 

O.A.3/88 

ateo; 3O.L:4.18 

-±on 'ble Mr. V. Rarnakrishnan, Vice Chairman 

applicants, casual labourerE, had prayed aor 

qucshin and setting aside the oreer Of tel-inination 01: t1e- 

serv. The n 	l%c 	a 	Lor r flotctCflCflt, corifert 

omporary servicE- anu 1 	coribeuent1a befits 	,ien 

the Tribunal was approached, they obtained an nterirn order 

at. 10.3.98 that they should be allowed to resume duty. As 

this was not carried out immediately, a Contempt ietition 

was filed and the respondents statea that the applicant hcd 

been allowed to resume duties with effect from 16.4.98. The 

O was disposed of and the notice was discharged by the Tri- 

Contd. .3/- 



(2.c. Kar 
Member 

-:3;- 

bunals order dt. 244.l 	tue aribn 	uieid that tne re- 

pondents had complie \:th the a 	ctor Oi the irihura 1. 

After the reinstateiut o uu, apiic: ut, the mutter 

pursued by ooth parties. 

2. 	The 3tandin 	curiseI iOi 	h lav dJnistrtior2 

submits that consequent to reiuu 	eurt of thu aulicant in 

terms of the interim order, they would have been continued 

in service. Even though time ws given to iridicae the pre-

5ent posit.ori oi the applicnts, the Ri1way tdcniniztration 

not been able to ão so. 

3.. 	In the lighL o this positiou, wC d.ispose of the pre- 

- 	sent 
	by directing the railway administration that apart 

? 	
fr, ntinuing the applicants in service after reinstatement, 

s1ould be given whatever bert fits are available in terms 

- of the relevant scheme which is operating in such cases. 

4. 	With these directions, the 01, is finally disposed of. 

No costs. 

Sdf- 	 Sd/- 


